Centrai Administrative Tribunai
Frincipai Bench

-
- C.P. No. 430 of 2000
. N
O.A. No. 2088 of 1886
In
New Delhi, dated this the f4 /177 . 2001
HON'BLE MR. S.R. ADIGE, VICE CHAIRMAN (A)
HON’BLE DR. A. VEDAVALLI, MEMBER (J)
Shri1 Ashok Kapper,
S/o Shri Pyare Kapper,
R/0 Oid 21, Chidya Coiony,
i .A_R.I. Pusa,
New Deihi-11080%2. .. Petitironer
{(By Advocate: Shri S.L. Hans)
% Versus
| O Shri B.P. Mishra, |
| v Jt. Controiier of Patents & Designs,
l Ffatent Office Branch,
M.M. Buiiding, Raroi Bagh,
New Deih1-110005. .. Respondent
{By Advocate: Shri 8.5. Jdain)
ORDER
S.R. ADIGE. ¥C (A)
Heard both sides on C.P. No . 43072600
aileging contumacious non—-compl iance of the
Tribunai’'’s order dated 17.2.200606 in . O.A. No.
6 2088/89.

2. in that G.A. appiicants Ashok Kapper and

Raj Kumar had sought grant of iemporary status with

o : ail consequentiai beanfitis. They had also sought
.

preferential treaiment in the matter of future

appoiﬁtmeni,

3. That 0.A. was disposed of by order dated

17.2.2000 hoiding that appiicanis were entilied io be

considered in preference to other freshers or juniors
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in future appointments of casua i iabourer in

respondents department .

4. Respondents held seiection for ithree
regular vacancies and two temporary vacancies of
peons in May, 2000. Admitied!ly both Ashok Kapper and

Raj Kumar were considered. While Raj Kumar was

seiected against one of the two reguiar vacancies of

peons, Ashok Kapper couid not be seiected either
against the remaining regular vatancy or against the
two temporary vacancies of peons. His grievance s
that preference was not given to him whiie mak ing
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seiections in the background of the Tribunai’'s order

dated 17.2.2000.

5. As -appiicani)in terms of the aforesaid

Pnbmmc A
order dated 1?.2."000,was entiiied to paehoen oniy
. : ﬂ 1 i
against appointments gof casuai labourers, and not

against vacancies of peons respondentis cannot be said

to be in coniempt of the Tribunal's order.

6. Under the circumstances the C.P. is
dropped and notices are discharged after noting the

submissions made by respondents’ counsel upon

/1L




«()

{
[#%]

instructions from the departmental representative who
was present in Court, that applicant Ashok Kapper’'s
ciaim for reengagementi wouid be considered when

future recruitments @& made in Group 'O’ category.
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{Dr. A. Vedavaiii) {S.R. Adige
Member (J) Vice Chairman (A)
karthik




